RNINo. MAHBIL/2009/35527
Reg. No. MH/MR/South-343/2011-13

g ¥, 3 Q9] AR, FET 4, 0R3/WIR ¥, WF W}I¥ 5% 3

Faa : 9 23.00

QIR HHIE Wo

e AT
HERTE, TEATEANRE 30 duts WiEeaH far Sod (9T &, T6-3 7
TH-\ aHeR Aeg o duitw Frem @ s areEfaie 3aw) duts
e @ AR ; I WRE SR, IoF FEEd, el Jged, Agad
(AT IR o), Teer feifuart 9 Fagm s, fasues =narfyso,
mﬁwmaﬁa@v@mmmﬁmﬁmﬁw
Foret et Fraw T RV I AHIE |

THE HIGH COURT OF JUDICATURE AT BOMBAY
‘NOTIFICATION |

No. P. 3602/2012.— In exercise of the powers conferred by section 4B

of the Bombay City Civil Court Act, 1948, the High Court of Judicature

~at-Bombay hereby makes:the: following-Rules to regulate and carry out
the transfer of Suits to the City Civil Court, Greater Bombay :—

Rules

1. Short title, commencement and extent.— (a) These Rules may be
called Bombay City Civil Court (Transfer of Suits) Rules, 2012.
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(b) These Rules shall be deemed to have come into force on the day
on which the provisions of section 4 of the Bombay City Civil Court
(Amendment) Act, 2012 come into force.

(c) These Rules shall apply to all the suits and proceedangs which
stand transferred to the Bombay City Civil Court, Greater Bombay by
virtue of the provisions of sub-section(I) of section 4A of the Bombay City
Civil Court Act, 1948.

A Deﬁniﬁons._Unless the subject or context otherwise requires, for
the purposes of these Rules—

(¢) Amending Act—means the Bombay City Civil Court (Amendment)_
Act, 2012.

(b) Appointed day—means the date on which the Bombay City Civil
Court (Amendment) Act, 2012 comes into force.

_ (¢) City Civil Court—means the Bombay City Civil Court established
by the State Government by Notification in the Official Gazette, in
exercise of the powers conferred by Section 3 of the Principal Act.

(d) High Court—means the High Court of Judicature at Bombay
and its benches at Nagpur, Aurangabad and at Panaji Goa.

(e) Judge—means the Judge so appointed by the State Government
in exercise of the powers conferred by Section 6 of the Principal Act.

(/) Principal Judge—means the Judge so appointed by the State
Government in exercise of the powers conferred by Section 7 (b) of the
Principal Act.

(g) The Principal Act means the Bombay City Civil Court Act 1948
(Act No. XL of 1948).

3. All suits and / or proceedings, which are liable to be transferred
to the City Civil Court, under sub-section (1) of Section 4A of the Bombay
City Civil Court Act, 1948, shall stand transferred to the Principal Seat
of the Bombay City Civil Court, Old Secretariat, Bombay, with effect
from the date on which Section 4 of the Amending Act, shall come into

~foree. The. City Civil Court shall have all the-powers.and-jurisdiction ki

respect thereof as if it had been originally instituted in=that*Court. -

.- -4 The Prothonotary and Senior Master, Original Side of the Bombay =

High Court shall cause a scrutiny to be done of the suits and proceedings
which stand transferred to the City Civil Court by virtue of the provisions
of sub—sg_ction (1) of Section 4A of the Bombay City Civil Court Act, 1948.
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He shall publish a list of such suits and proceedings on the Notice Boara
and official Website of the High Court calling upon the Acdvecates ard
parties to raise objections if any, relating to the transfer of 2 suit 2,1
or proceeding on account of its pecuniary valuation.or otherwise, arisinig
out of an accidental slip or omission and /or clerical / typographiczal <rror.
In case any such objection is received, the matter shall be placed befcre
the High Court for directions. If no objections are received within a
period of two weeks, the suit and / or proceeding shall be transmitted to
the City Civil Court notifying the date and the Court to which the matier
is assigned, in the City Civil Court.

5. All suits and / or proceediags which stand so transferred shail be
re-registered in the City Civil Court, Greater Bombay in accordance with
the year in which the suit or proceeding was originally registered an< ir
case no registration number is given, then according to the date of
presentation in the High Court:

Provided that in addition to the new number, the suit, and / or
proceeding so transferred shall continue to display its old registretior
number. '

6. In any suit and / or proceeding so transferred institution fec /
Court fee shall be paid, as applicable on the date of filing in the Higi:
Court, necessary credit being given to any Court fee paid in the High
Court. '

7. All the suits and / or proceedings so transferred shall b+ neard an
disposed of at the Principal Seat of the Bombay City Civil Court:

Provided that this shall not be in derogation of the powsrs of ths
Principal Judge under Section 7(c) of the Principal Act.

High Court of Judicature at Bombay, S. B. SHUKRE,
dated the 30th August 2012. » o.oviee s . Registrar General.
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